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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JALPUR BAlCH, JAIRU ar4~;7

OA 14/93 Date of order 21,11,94

Radhamony | ¢ Applicant
| V/s
Union of India & Others ¢ R2spondents

Node pr2sent for the applicant

Mr, M. Rafiq | :  Couns2l for ths respondents,
conAt

Hon'ble Mr, Justice D,L, Mahta, Vice-Chairman

Hon'vle Mr, B,N, Dhoundiyal, Member (Administrative)

FER HN'BLe Ma, JUSTIC: D, MSHTA, VICE CHAILRAAN

Heard the learnad counszl for thes respondants, Hone is
presant on behalf of the applicant. The spplicant was regulariszd
a3 LOC w,2,f. 27,139, Now she prays that she should be
regularised as Stenographer, Once she has acceptzd the regulari-
sation a5 LOC from 1939, she cannot now re-agitate the matter
after having taka2n the bezn2fits of regularisation as LDC, Apart
from that, this petition has been filed four yzars after the
cause of action and is therezfore barrad b? limitation. The OA

is hereby dismissed, Ho costs.,
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(B,N, DHOUNDIYAL) ("D:,L, M2HTA
MEMBER(A) VICE CHAIMAN



